
V. IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 393 .)f 13 

DATE OF DECISION 	2 I101993 

:Jhri Iho rt.kurna r. I • 	 Petitioner 

hi P.H. 	tIak 	 Advocate for the Petitioner(s) 

Versus 

Union of Ifloja & Ur- 	 Respondent 

hri Acil ij resli 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. iJ.. 3'atel 

The Hon'ble Mr. V. 2adhakrishnan, 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



:: 2 :; 

Eharatkumar. I. Shah, 
28, hivranjani Society, 
Satellite Road, 
Ahmedabad - 380 015. 	 Applicant 

Shri P.H. Pathak 	 Advocate 

Versus 

1. 	Union of India through 
The General Manager, 
Ahmedabad Telecom iist., 
Rainnivas Building, 
1'thançu r, Ahmedabad. 

2, 	Asstt, &igineer (Staff), 
Ahmedbad Telecom Dist., 
Ramnivas Bldg., 
Ahmedabad. 	 ...... Respondents 

Shri Akil Xureshi 	 ...... Advocate 

0EL OER - 

DA 393 of 1993 	 bate ;- 20-10-1993 

Per Hon'ble 	 Mr. N.E. atel 	Vjce-Chajan. 

By an order passed on 18-10-93 (copy whereof is produced 

by Mr. 	reshi and is ordered to he taken on record) the 

aoplicant is now posted under DEP Gandhinagar and ordered to 

work under AEP Gandhinagar which means that the applicant 

is posted at Gandhinagar proper. In view of this development 

Mr. Pathak for the aooljcant seeks oermission to withdraw I 

the application, However, he states thatte wjthdxwa1 of 

ppication it is not xpv implied that the applicant,in any 

wayadmits that the allegations made by him against the 

respondents No. 3 and 4 are not true. Permission granted, 

. . . • • . 3/- 



:: 3 ;: 

Aopliction StandS disposed of as withdrawn with Ldirection 

that the period between 15-6-93 and 21-10-93 (when the 

applicant undertakes to report to AEP, Gandhinagar) will be 

regularised by granting such :Leave to the applicant as may 

be available to him. 

No order as to costs. 

V. Radhakrishnan ) 
Merrber (A) 

1\ 

( N.B.)Patel ) 
Vice-Chai rman, 

'okk 



CENTRAL iDNINIiTR'T WE TRIEUNL 
T 

2HMEDR 1D 

ppltcation No. 	 of 199 

Transfer pp1ication 	 Old Writ Pet. NO.______ 

C E R T I F I C T E 

Certified that no further action is required to he taken 

and the case is £ it for cons igument to the R-- 	Dec ided). 

Dated 

Cctjj- te r--' 

sectionicer/oi{rt Officer Sign. of taling assistant. 
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